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OPEN COURT

~.
\., CENTRAL A[)'I]INISTRA TIVE TRIBUNAL

ALLAHABA0 BENCH
ALLAHABAD

ORI GINAL APPLICATION NUMBER 531 Of 2003

THURSDAY, THIS DAY OF MAY, 2003THE 22NO

HON'BLE
HON'BLE

MR. S • K• ACA RWAL, MEMBE R (A )
MRS. MEERA CHHIB8ER, MEMEER(J)

Har i son of Ramj i Lal
Resident of Railway Colony,
age 50 years, Achhnera Police Station,
Achhnera, Gangman District-Agra,
Assistant Engineer, Bandikuie,
Jaipur Division N.West Railway.

(By Advocate: Shri ·V.• N. ()"i8v'alikar')

VERSUS

•••• Applicant

1. Union of India through its General Manager,
North West Railway, Jaipur.

2. Senior Divisional Engineer (West)
Jaipur Division, North West Railway,
Jai pur.

..
";;:

3. Assistant Divisional Engineer,
Bandiquie, North West Railway,
Distt. Dosa, Rajasthan.

Railway Inspector Achhnera, Agia
North West Railway,
Agr a. ••••• Responden ts

(By Advocate Sh riA. K. Gau r )

ORO E R- - - --
9y Hon'ble ~~ S.K. ~gar~~. member (~)

Applicant has filed this application seeking relief for

issue of direction to the respondents that they should ~.

give~ promotion to the applicant on the post of Trollyman and

further direct the r e sp cn ce nt s to cancel the order dated

31.03.2003 passed by Assistant Divisional Engineer, Bandi Kaie.

().),Jf~are
2. The facts of the case in briefLthat the applicant was

appointed as a Gangman on 16.01.1981 under Senior Divisional,
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Engineer (West) Jaipur North West Railw2Y. He was promoted

as a Trollyman against the Supervisor Post of Gangman on

25.01.2003. However, he was transferred as a Gangman to

Achhnera vide order dated 31.03.2003. The grievance of the

is
applicantLthat he bas n6t'.;-;given any opportunity of hearing

at the time of cancellation of his promotional post of trolly man

t..h ich is illegal and aqa d nat; the natural justice.

3. On inquiry made from the applicant's c cuns eI he states

that no representation has "be e n submitted by the applicant to

the respon can t.s against his transfer on promotion from

Aehhne r a back to Bandi Kaie , Appli cant's counsel has submitted

that he would be satisfied if necessary directions are. issued

to the respondents authority for giving him the post of

Trolly man back at Bandi Kaie. Since no representation hasbeen

filed by the applicant, We cannot interfere in the matter at

this stage.

4. .We have gone ~hrough all the facts of the case and

considered the arguments given by the learned counsel for the

app Li ca rrt ; In our view, to meet the ends of jgstice, it would

be proper and appropriate to direct the applicant to make a

detaiiled re pre se nta tion t:e fore the respondents a ga ins t hi s

transfer within a period of ane! month from the date of

communication of this order and the same shall be disposed of

by the respondents authorities within next 2 months by a well

reasoned and speaking order.

5. With ithe '.a:bove observati ons ,

EL
Member (J)

O.A. is disposed of wi th no

order as to costs. ~-Member (A)
~hukra/ -


